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AT qEAET YIT F®T w1 alqg fz3
Lick &

12 brs.

REPORTED RAIDS ON CERTAIN
VILLAGES IN WEST BENGAL

SHRIMAT!I 1LA PALCHOUDHURI
(Krishnagar) : Sir, there has been very
disconcerting news from West Benga) in
today's papers that 2,000 men raided a
village and hacked two people to picces.
These are said to be CP1 (M) people. Not
only ~had they gheraoed the thana but it
was only after those who were arrested were
let off that the gherao was lifted...... ..
(Interruption)

MR. SPEAKER : We are having a

debate at 4 Oclock on this,

SHRIMATI ILA PALCHOUDHURI :
The Government should make a statement
on this, if necessary, after verifying it
from the West Bengal Government.

12.01 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported violation of air corridor
between West and East Pakistan
by Pakistani aircraft

SHRI D. N. PATODIA (Jalore) : Sir,
I call the attention of the Minister of Defe-
nce to the following matter of urpent public
imponiance and 1 request that he may make
a statement thereon:--

Reported continuous and wilful viola-
tion of the air corridor between West
and East Pakistan by Pahistani aircraft
over the territory of India.

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : Mr. Speaker,
Sir. 1 have to inform the House that on
30th October 1969, a Pakistan  Air Forcc
C 130 aircraft over flying Indian territory
between Dacca and Karachi flew up to
5 nautical miles outside the Pre Determincd
Route for a distance of 160 nautical miks.
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This was, by any standard, a serious viola-
tion of Indian air-space and continued in
spite of the fact that the Flight Centrol at
Calcutta repcatedly asked the aircraft to
return to the Pre-Determined Route.
The Pakistan Aix Force C-130 returned
to the Pre-Determined Route only after
our aircraft were sent to intercept it.

We have lcdged a streng protest against
the continued and frequent violation of
Pre-Deternmircd Route ty Pakisten Aircraft
over flyirg Ircisn territery.  We have
urged to Goverrnent of Pikistan to give
firm instyucticns to the crew of 81l aircraft
over flvirg Indian tcrritory to remain strictly
within the Pie-Deternined Routes.

SHRI RANJEET SINGH (Khalilatad) :
Our Defirce Minister has cre weepen, the
weapon of protest.

SHRI D. N. PATODIA © 1t isavery
serious matter ¢rd the Fen. Minister by
making a statement has conccaled much
more than what hc has revealed.

SHRI RANJEET SINGH :We seriously
protest to him.

SHRI . N. PATODIA : This corridor
facility given to Pakistan came out of an
agreement signed between India and Pakis-
tan more than two yeers ago by which
Pakistan allowed only onc Indian military
courrer planc to fly over their territory.
Indian planc was to be fully searchcd at
Karachi; no photographic material was
permitted to be taken and the crew was
not permitted to move out of the airpert.
In return, India  allowed Pakistan to fly
all sorts of military and comb=t planes, to
transport all sorts  of military equipment,
to halt at Lucknow amd to permit the crew
to move cut of the airrort, nix with the
civihans and nzhe all scrts of investiga-
tions.

This aprcenent stcut which vidlation
has been repcrted ncw  has dere no good
to India. In fact, it tas dere a lot of
damage to India. In covrse of these wore
than two ycars, 8ll cur missile sices of
Indis have tecn thorcuvghly phetogrsphed
by them and ttey have bcensble to Iccate
the gap roints of our 1adsr system by
which, in furivre, these Pskistani aircraft
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[Shri D N. Patolia)

with bs able to overfly our territory with
out bang detscted by ouar ridar system
1o r:spect of this violation, the maaaer in
which the protest note his been made by
the hon Mnister is e¢xtraordinary. The
violation took place on 30 October and
the protest note wuas s:nt after 23 days on
23rd November only after some other
protest note a similpr incident was sariler
received from Pakistan

Ia view of these developments, I wish
to ask certain pertinent q.estions from
the hon. Munister. Waere was the neces-
sity for India to enter into such an agree-
ment which is so much adverse to lndia’s
interests ? Was the agreement sijned aganst
the advice of the Air Chief at that time ?
How~ many violations by Pak.stan were
detest:d from the beginning of the agree-
ment 7 Why was this protest note sent
after 23 days after the date of the viola-
tion ? Wny s it in  this paricular case
[ndia did not shoot down Pakistani aircraft
because it dived in to our ternitry up to
five mues, particulacly, when sometime
back an Indian plane was shot dowa by
Pakistan on similar grounds ? Has the
incidence of violations ncreased  after
resumption of arms supply to Pakisan by
U.S.S R.and U.S. A ?

My last point is about the Tash-
kent Agreement. Regardiog the Tash-
kent Agreement which is, in any case, a

daad document about which ncither U. S.
S R. nor Pak stan are any more conceined,
is India now prepared, in view of these
fevelop ts, to repudiate the Tashkent
Agrecment rather than permit herself 0 be
humiliated on every occasion ?

SHR1 RANJEET SINGH . Scrap it
(inseriuption) N

SHRI SWARAN SINGH : The hon.
Member has put (oo many questions. 1
will try to answer as many of them as poss-
ible briefly instcad of trying to reply to his
general agruments.

1n the first place. 1 would like to say
very categorically that is wrong to say that
th: agre:m:n: of ovsr flights between
India and Pakistan is wecighted against us.
It will be absdlutely wrong for us to take
that view. [t is a raciprocil arrangement
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where over flights of the aircraft of the
country are perniitted over the air space
of the other. C-130 is a transport plan

with which we are concerned pow ........
(Interrupnion)
SHRI RANJEET SINGH : What

about their fighters and co.nbat aircraft ?
He is trying to mislead the House.

SHRI SWARAN SINGH : It is a very
wild charge. If you make a charge in such
a manner, it is very surprising. We have
also got the right to overfly the fighter and
combat aircraft of the Indian Air Force
over the Pakistani territory and we have
actually utilised this facility ..

AN HON. MEMBER How many
times ?
SHRI SWARAN SINGH A very

arge number of times.
cest any appreheasion,

That should set at

The other point made was that all our
missiles sites and radar gaps have been
detected. That is also incorrect. There was
no justification from this question to make
any such allegation ..

SHRI D. N. PATODIA : Why not ?

SHRI SWAR AN SINGH : The first
question was about the nccessity of the
agrecment. That is a reciprocal arrangement
wheie facinities are made available to either
country and it is something which is in
aur mutual interest.

SHRI D. N. PATODIA : Not at all.

SHRI SWARAN SINGH : Then, this
agreement was catered into after taking
the advice of the Air Chief. Itis wrong
to suggest that this was entered into
against the advice of the Air Chief. This
is a suggestion which is totally unfounded.
1 would request the hon. Member not to
make such an allegation unless he has
verified it.

SHR1 D. N. PATODIA : Arc you
sure about it ?
SHRI SWARAN SINGH : I am abso-

lutely sure.
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SHRI D. N. PATODIA : No.

SHRI SWARAN SINGH : It is ama-
zing that you should g0 on persisting some
thing without having any knowledge of
facts. About this particular violation, as
the House is no doubt aware, PDR is a
Pre-Determined Route which is a linc across
which the aircraft of one country overfly
another country's territory. If therc is any
deviation, according to well established
international practices, the Air Control
warns them that they are out of the PDR.
and ask them to come back to the PDR
If they do not come back, we scramble our
aircraft,

In this particular case, out fighter air

craft went up and drove it back to the
PDR. It is no good...

SHRI RANJEET SINGH: It should
have been forced to land.

SHRI SWARAN SINGH :-"to shoot

down transport aircraft of other countries.
It will be bad and it is against international
practice. Howsocver much you may have
these feelings of suspicion against Pakistan,
we should not depart in a light hearted
manner and in a spirt of bravado, from
International practices that obtain in such
cases. Shooting is not undcrtaken in the
casc of transport aircraft about which they
already notify that a particular plane is
going. And I would request the hon.
Member not to cite examples without care-
fully checking them up. In thc case of
shooting down of our Canberra, we protes-
ted at that time that it strayed into their
territory.

SHRI RANJEET SINGH : Wc¢ did not
protest.

SHRI SWARAN SINGH : If a trans-
port plane...(Interruptions).

I do not give way, That is not the way
to deal with it. I refuse to take note of
such interruptions.

The point is if in a particular case a
transport planc is going and is permitted to
go and it deviates from PDR, therc are well
recognised conventions and intcrnational
practices about giving a warning to it and
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asking it to come back to the PDR. Ifiit
does not obey, we scramble our aircraft
and compel it to come back to thc PDR.
But shooting down is an extreme step
which we¢ should rot undertake and I am
not also sorry that we did not undertake
shooting.

SHRI D. N. PATODIA : What about
the delay in protest ?
SHRI SWARAN SINGH : Sir, there

is no conncction between these deviations
and the resumption of supplics of arms to
Pakistan by some nations. Of course, hon.
Members may not like many things, but
lumping them all together and trying to
build upa case without trying to undcr-
tand the rcal implications is unfair.

SHRI D. N. PATODIA : Why was

there so much delay ?

SHRI SWARAN SINGH : Insuch cases,
Mr. Speaker, the protests arc lodged by the
Ministry of External Aflairs and in this
particular casc 1 think they lodged the
protest on 15th November, 1969.

SHRI RANJEET SINGH : Why was

it lodged after 3 wecks ?

st fa @ (qQ) : Feww mAaT,
§ @r wAt W) { one SFiq Frzar g
fF gay AT Tz oifFears 3 A
& iz w9 9 aafg § 2 e ar
fafazt vt w192 7 z@iy qwrw AT
Ieaga fwar ar ? afz g av 4q1 qIw
aga Y qqaM f qa afqsr @ dar
feqr war a1 gw Ias wi favd AN
Ffga FIX ? g1 g4 gFIT QAT ar
fafazt gaid azral gra gurd s
#T Seaga &y F13 qr Iy @ foud
F Y g7 & qa fgega A awqy @,
ar J&x gaé FAA g @7 A3 3, ar
gfeaqiiz &Y F4Y 2 ? aq1 F1W & 7 A
fruad ?q@Fay § & g4t AN A
€8T JAL A1ZT1E |

qgar g f& =11 £z oddz A
& g ufseT & aig, 31 & fafged
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a1 ahaT gaf JEIW A gRIR MHW F1
gewga frar 3 7 afe fear & @ s
fevrg Y fag ¥ s N M HC A
frzrar 7 m w7 fawd & e war
T F qrg fzema 3 w9y §, ar A«
gag w2 1 gr ghadiz w1 w7

# wel wlqm B amarwzar § &
FY & GIFT A wAqA1 F G 2’ wgiw
Y U w1 3w A1 AFFWW AR
s Ffgn | gq a1 $1E F30 I3
w famrawwmeFr afeg ¥ 2 wg A
fear fear fo fea @0 @ sad anwma &l
TEH FY AT T JT AFAY B | INH AqG-
W ga F Far qfed o § agwr e
AT 27 gAIAT FT IAT AN AT €q6T ®Y
¥ F

SHRI SWARAN SINGH : With regard
to the first question, I would like to say
that the Housc may kindly keep a distin-
ction between the permitted flights even
by military aircratt over the Indian territo-
ry and intruders. .

s ug: § amaaT & a o
98 @I g |

SHRI SWARAN SINGH : So far as
the mutual agreement is concerned, we
can transpott our military aircraft over
Pakistani territory, That is permissable. On
that, the precaution is that there has to be
a landing. If it is our aircraft, then it has
to land in Pakisteni territory at one point
which is mutually aerced. If it is Pakistani
pircraft it has to land at an Indian airport
before it is permitted tu go ahead. If there
is an intruding aircraft of Pakistan or of
any other country, it is our job to shoot
it down, and it is wrong to suggest that we
have not got the cquipment. We have equi-
pment and so far as courage is cornerned,
the hon Member may lack courage, but
it will be a bad day if the Air Force lacks
courage.

st tfa 17 gF A qA HiE w
W0 QfFeatT o1 T 61 & FLHIT

NOVEMBER 26, 1969

W. B. Villages 196

FITF XA INRTLIWE ) 79 avg
&1 Fi7 AT F@l 3T ) PAcE) T
FY g M g4l Mg ST W E )

SHRT SWARAN SINGH : It is a well
recogniscd international practicc that intru-
ding military aircraft can be shot down.
We arc in a position to undertakc that. This
is quitc in accordance with international
practice and we are well-equipped to do
that.

SHRI HEM BARUA (Mangaldai) : Sir,
we are told by his predecessor Shri Krishna
Menon that shooting down would not be
a civilised manncr.

MR. SPEAKER
Gupta.

¢ Shri Kanwar Lal

Nt wavww ga (fre) \aT) o
|t wgiey ¥ 5g1 fa a7 & odive §
7z wgaT g2 # 2 AT 3 N 2
¥ wgAr 2 fy oag tMEz gat W@ &
fea & @ 2 &t @wT A7 adade
Nfad) &1 fgear T maz ga war ¥
mifgear anfzear gar? fiwaa afsam
& @ig Araa @ Srdw o A f@wa
args NI F AT PrazA Y W E faw
avg ¥ afvena fagg ax @ w@m
¥ garQ Jz9ad! UL, @ e T AIHIT,
ai 71 wifsear & F9T § 78 an frar
T, IAFY AT AEY T ANAT 9, A1 5N
qtg 1 ez ndzge @t aifwee
T2 3T & g1z W gA 7 a7 YA fwar
gar g, T aA S ;g 2 fo g@ s
®1aer a1 @ 1 A A gzar srzar g fw
faga & arg & @@ ag wdtwz gar @
gAR fwad sgiw Iga §lar 9T ¥ 3¢
AT IFF fraa gurdr dtar 97 § I
g R frawa DM gA oNTE A7 @R
3@ q o 5 wifvema &1 aza sanar

-y aaifs QA fawm fawy § gaw

TS fasFa gt o A RU FZWR R
#A 7R 3an g fenx & f5 feay
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IR gArd wgrw IuT A AT fwada I
F gan [T F IT 1 A EOET FT OFH
FT @ § % verfam wga  F31, 39
&1 afeans #.8Y gg = @) f& oY g9vsa A
FFAF o To aTTo qT gAAT T faar,
T & A qisga F A1 A gAt wig
Y qar D gr w17 77 W 73 % W 0
F3, qiffeia 8 gmd A% T g WL
fear | zafad 2 & g'a¥er 1 @Y gQ
a1 79 7N2T A Nfasr : frags
FIN sz g A WY FeT 7Oy afw
qiffears &1 91 gearza TNEas §, 91
areFez feaqioa 5 @I # @1, I} @A
dsgd ATRIT @ F DR FF, AT WA
F arv 7 g gdar IIT-wAF qINH
§1,3g a7 T Zfw% a5 2Y ) AT Far
g mfiearm #r gady fE
ga a@ w10 Yar g gai g a3
arg Y @11 gz WY a1 # 5 wgy  fafa.
zQ A f@y 1 gt 2 W@ § 1w
fsqt ma v gw qFT F gz g
FTar |ifzy ? gy MAgT & oag Ju
Far g

SHR1 SWARAN SINGH : Mr. Speaker,
Sir. may I say very categorically that it is
absolutely wrong to suggest that we are
adopting a  policy of appeasement ? There
is no question of following a policy of app-
easement. We¢ have to follow a policy which
is in the best nationual interest--and that s
precisely our approach (o this problem. As
rcpards the specific question that has been
asked, this has nothing to do with the gene-
ral foreign policy overtones which are inter-
woven very <cleverly by Shri Kanwar Lal
Gupta into his qucstion. This is a direct
agrecment in mutual interest .,

SHRI KANWAR LAL GUPTA : What
is the mutual interest ?

SHRI SWARAN SINGH :..and it will
not be good to cast aside all agreement of
mutual interest merely because we have got
other problems which are¢ irritating and
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which are straining the rclations between
the two countries.

A regards the number of aircraft, I have
not got the information at present, and,
therefore, 1 cannot give straightway the
exact number of Indian aircraft which overe
flew their territory and of the Pakistani
aircraft which overflew our territory. But
I constantly keep an eye on this compari-
son, and I would like to say that the come
parison is not uofavourable to India, It s
more or less favourable; we are also equa-
lly interested, and it will be wrong for us
to imagine that it is an one-way traffic.
That would be a wrong assessment of the
situation.

As regards the third question, after I
have stated categorically in reply to an car-
ber question that if there is an intruding
military aircraft, we would be perfectly
justified in shooting it down, thcre was no
justification to ask me whether there were
any instructions issued by us that the IAF
will not shoot down in any case; that is
not correct; no Air Force can be given such
an order, and no Government can give such
an order. Each situation has to be judged
on merits,

SHRI KANWAR LAL GUPTA : Will
he scrap this agreement ? That was my
pertinent question,

SHRI SWARAN SINGH : We are not
going to scrap the agreement. I should like
to say that categorically.

SHRI KANWAR LAL GUPTA : Why ?

SHRI SWARAN SINGH
is not in our interest to do so.

¢ Because it

SHRI CHENGALRAYA NAIDU :
(Chittoor) : This is not the first time that
Pakistani plancs have intruded into our air
space wilfully. Therc have becn several such
instances. In this casc, it is not the case of
any plano going on the basis of any agree-
ment. Here, clearly they have violated our
air space and have come about five miles
into our territory. The hon Minister says
that our fighter planes had gone and bro-
ught it back. May | know from the hon,
Minister to which airport the plano wag
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brought ? It was not brought. He only says
that our planes went and brought it. I
would like to know whether we had asked
them to come down and land in our airport.
Then, we could have fcund out whether

the plane was a military plane or a
transport plan or even if it was a
military  plane,  whether there  were

any military personnel in it or whether any
photographic cquipment had  been fitted
into it. We would have found out all those
things. Wilfully, the hon. Minister is not
instruct ng our Air Force to bring the planc
down to our airport, so that our plancs
could go up and bring it down.

I know that the Air Force is fully equi-
pped, andiour Air Force personnel has  got
courage; of course, the hon. Minister has
no courage to ask them to shoot it down,
In the face of this, I think it is better for
him in the interest of the country to resign
from Government here and now and come
out. What steps did he take to instruct the
Air Force to sce that if there is an air space
violation, thc plane must be brought down
to our airport and not to thcir airport in
Pakistan ?

SHRI SWARAN SINGH :
that my cousin......

I am glad

SHR1 KANWAR LAL GUPTA : He
is a step brother now...

SHRI SWARAN SINGH who has
walked over to the other side has been good
cnough to give all the credit to our  Air
Force which it deserves, both in regard to
their capacity as well as in regard to thar
courage. 1 attach greater importance to that
but I am not bothered about the hoocs of
the hon. Member, because they are absolu-
tely irrclevant. This is a matter in which
my courage or cowardice dues not matter
at all. .. There are well recognised. |

SHRI CHENGALRAYA NAIDU : 1
am not a coward. I have got courage; that
is why I have comc and sat down here, He
is a coward, and that is why he is still
sitting there

SHRI SWARAN SINGH : I would like
to tell him again...

SHRI RANDHIR SINGH (Rohtak) :
He is a brave because he is a kisan,
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SHRI SWARAN SINGH : At least on
facts, at any rate, let there be no disagree-
ment. All military aircraft, whether they
are fighters, bombers or transport aircraft,
if they fly over Indian territory, have to
land at an Indian airport of our choice,
and no aircraft has been permitted to over
fly our territory, that is, no Pakistani mili-
tary aircraft has ever been permitted to
overfly Indian territory without landing
at an Indian airport, and this particular
case is not an exception. Therefore, it is no
use saying that if it had landed, we would
have checked up and so on. Actually, every
military aircraft lands, and this had also
landed in our territory.

The present question is a simple one.
It relates to deviation from PDR. Deviati-
on from the PDR has to be corrected by
warning by Air Control. It they do not
need the warning, then we scramble our
Fighter aircraft, that is, our aircraft go into
the air and tell the pilot ‘If you do not
deviate, we shall shoot the plane down’. If
he accepts it and comes back PDR, that is
the end of the matter.

SHRI BAL RAJ MADHOK (South Del-
hi) : The hon. Defence Minister is very
adept in the art of evading issues. Here too,
he is taking refuge under a very technical
thing that it deviated only by five miles,
and we did all that. But can he deny the
fact that Paksitan is following a policy of
cnmity towards India, and that Pakistan is
idoing everything possible to damage India’s
isnnterest, to work up the pcople within the
country to work against the Government and
it is fluting the Tashkent Agreement in every
possible way ? In view of all these things,
sust to take shelter behind only five miles
is not proper, My question is very simple.
According to the hon. Minister, what is
Pakistan's intention towards this country ?
The Forcign Minister is also sitting here
and he has said on 8th October, that he
nad met his Pakistani counterpart and that
he saw that there was a definite change in
the Pakistani atitude. On the very nevt day,
the Pakistan Foreign Office declared that
there was no change in Pakistan‘s attitude.
He is living in a world of phantasy, ina
wishful world. He fhinks that something will
happen according to him, but that is not
happening.
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Now, I would like to ask two or thrce
very specific questions, Is it a fact that he
lodged his protest only after the Pakistan
Foreign Office, inkeeping with its policy of
taking the offensive, had called our Military
Attache and lodged a protest, and it is only
after they lodged a protest that we thought
of lodging a protest ?

Then, the hon. Minister has said that
this agreement is not working against our
interest. He says that he does not have any
figures, But in reply to a question by Shri
Ranjit Singh on the 11th December, 1968,
he has said that between 1st January, 1966
and 11th September, 1966, 57 Pakistani pla-
ncs were allowed to fly over our territory
while only 23 Indian planes flew over Pakis-
tani territory, If that was the ratio in 1966,
what is the ratio 1n 1967, 1968 and 1969 ?
How docs the hon. Minister say that this
agreement is not working against our interest
and that we are more benefited by it than
Pakistan ?

My third question is this, In reply to
Q. No. 221 today, which relates to the
Tashkent agreement, we have been told by
Government that Pakistan has agreed only
to thosc steps in the implementation  of
article 6 of the Tashkent agreement as are
to its bencfit, and then the other details
have becn given.

When Pakistan is doing all those things
which arc in Pakistan’s interest, and Pakistan
is making only picce-meal agreements with
us, which go against our intercst, may I
know why we always oblige Pakistan by
entering into agrecments which are in favour
of Pakistan and not in favour of India ?
In view of this record of Pakistani behaviour
for the last five yecars regarding thc Tash-
kent agrecement, may I know whether the
hon. Minister is preparcd to reject and scrap
the Tashkent agreement altogether and say
that we are no longer bound by it as Pakis-
tan is not bound by it and that we shall
adopt a posture of relationship towards
Pakistan which is based on pure reciprocity
and mutuality of interest and firmness and
other things and that the cobwebs that we
may have in our minds regarding our rela-
tions with Pakistan would be removed ?

SHRI SWARAN SINGH : I would
suggest that so far as the foreign affairs
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aspect is concerned, the hon, Member should
keep his powder dry for a debate on foreign
affairs, and I would not like...

SHRI BAL RA} MADHOK : Is defence

separatc from foreign affairs ? The Foreign
Affairs Minister is sitting just close to him...

SHRI M. L. SONDHI (New Delhi) : Is

the hon. Minister hinting that he is going
to takc over the External Affairs  Portfolio
because he is asking my hon. friend to

reserve his comments for
foreign affairs ?

the debate on

SHRI SWARAN SINGH : My insinua-
tions are not as crude as thc hon. Member's.

SHRI M. L. SONDHI : My insinua-
tions may bc crude, but are the hon. Minis-
ter's intelligent ones 7

SHRI SWARAN SINGH :
favourite pastime which the party to which
the hon. member belongs  always  indulges
in, raising this question and trying to show
that they are very brave in the attitude India
should adopt in rclation to Pakistan.

This is a

SHRIT BAL RAJ MADHOK : There is
no question of any reflection, 1 have put
specific questions to which 1 want specific
answers.

SHRI RANJEET SINGH : You are not
pinning him down to answer the question
straightway.

SHRI SWARAN SINGH :
been pinned down either,

He has not

MR. SPEAKLR : A number of times [
have invited attention of  hon. members to
the rule. I feel mysclf completely  helpless
in spite of my repeated appeals. 1 will read
it out. When the Minister  replics, the
member is enlitled to ask with the permis-
sion of the Speaker ..

SHRI S. M. BANERJEE ( Kanpur) :
What is the rule, Sir 2 195 7

MR. SPEAKER : This is about calling
attention. He need not worry about it,

SHRI KANWAR LAL GUPTA :
you raising a point of order ?

Are
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SHRI S. M. BANERJEE : Tomorrow
my name may b€ balloted.

MR. SPEAKER : Shri Macdhok

numbered  his question 1, 2, 3, 4.

AN HON., MEMBER : No, (a), (b), (c).

MR. SPEAKER : He can ask only one
question to save the time. FEither we follow
the rule or scrap it.

SHRI BAL RAJ MADHOK : 1t is true
that it is not in consonance with the letter
of the rule, But we have developed a con-
vention during the last 10-15 ycars.

MR. SPEAKER : No, No

SHRI BAL RAJ MADHOK : We¢ sho-
uld be governed not only by the constitu-
tion but by conventions, You must honour
the convention that has been cstablished
here. Here is a very very important subject
involving the security of the country and
therefore you should allow us some indul-
gence.

MR. SPEAKER : Therc is no question
of 15 ycars, Only a few years back, the
procedure of call attention was introduced,
1 know how it came into being. Should 1
follow the convention or where there are
specific rules, I should follow the rule ? [
have to follow specific rules, not according
to what he says.

SHRI SWARAN SINGH : 1 do not
konow how many questions 1 should answer,
but I will very briefly try to answer the
various points made.

First, I would like to say very clearly
that the policy that wo follow in relation to
Pakistan who is our neighbour is a policy in
which we take note of their continued hosti-
lity to us. All our defence plans, and all our
postures in the international ficld are based
on that Unfortunately, the Government of
Pakistan, as opposed to the pceople of
Pakistan, is trying to adopt a policy of con-
tinucd hostility to us in the diplomatic ficld,
in the defence sphere and also in  their
collusion with China. All our thinking is
based on that. I would like to assurc the
House that we do not take any light view of
the situation but we fully take into account
the postures of Pakistan.

-
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On the specific questions asked, it is
true that in this particular case the Pakistan
Air Headquarters, not the Foreign Office,
did call our Air Attache because they know
that their aircraft had deviated and that we
had used our fighters to bring it back to
the PDR. Therefore, in order to forestal
our action or protest, they did call our Air
Attache to their Air Headquarters and asked
why the cxtreme step of scrambling our
fighters was resorted to in  this  particular
case. But our Air Attachc made the position
quite clear to them that according to his
information it was a clear deviation from
the PDR and we were perfectly entitled to
u~¢ our fighters to bring it back to the
PDR. In this particular case, it was not a
question of just protest; as soon as the
deviation came to our notice, our fighters
were actually up in the air and it was their
presence that brought it back to PDR. There
could not be a better protest than taking
action then and there.

SHRI BAL RAJ MADHOK : Then why
did we lodge a protest ?

SHRI SWARAN SINGH : It is nece-
ssary, if there is a deviation from the PDR,
that we should lodge a protest through
diplomatic channels. About the second
point about the agreement, he has quoted
some figure that was given in 1968.

SHRI BAL RAJ MADHOK : 1966.

SHRI SWARAN SINGH : It is a three
ycar old figure, and over the years when 1
say that the agrecment is  not unfavourable
to us, I stand by that.

SHRI BAL RAJ MADHOK : You say
you havc no figures, but here are figures to
disprove your contention.

SHRI SWARAN SINGH : This is not
a very proper way of dcaling with the situa-
tion. He is quoting same figure of 1966.
Now we are in 1969.

SHRI S. K. TAPURIAH (Pali) : Then,
give the figures.

SHRI SWARAN SINGH : If he tables
a separate qucestion, I can give the numbers
also. I have said and I repeat that 1 have
kept myself in touch with the movement of
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aircraft over cither country and the over-
all impression on my mind is that it is not
unfavourable to us. If they ask for the
exact figures, we can give the figurcs also.

About the Tashkent Declaration, 1 do
not want to say anything. It is very much
a forcign affairs matter, and at the appro-
priate time I would requcst the hon. member
to address the question to the External
Affairs Minister.

12.36 hrs.

PAPERS LAID ON THE TABLE

Notification re : Management of Bengal
Nagpur Cotton Mills ctc.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK CHOWDHARY) : T beg to
lay on the Table-

(1) A copy of Notification No. S. O.
4433 (English version) and S.0O. 4434
(Hindi version) published in Gazette
of India dated the 30th October,
1969, regarding management of the
Bengal Nagpur Cotton Mills Limited,
Rajnandgaon, under sub-section (2)
of scction 18A of the Industrics
(Development and Regulation) Act,
1951. [Placed In Library. See No,
LT-2098/69].

(2) A copy of the Export of Froglegs
(Inspection) Sccond  Amendment
Rules, 1969 (Hindi and English ver-
sions) published in Notification No.
S. 0. 4537 in Gazette of India dated
the 6th November, 1969, under sub-
scction (3) of scction 17 of the
Export (Quality Control and Inspec-
tion) Act, 1963. [Pluced in Library,
See No. LT-2099/69].

(3) A copy of the Textile Committee
(Third Amendment) Rules, 1969,
published in Notification No. G S R.
2172 in Gazette of India dated the
13th September, 1969, under sub-
section (3) of scction 22 of the Tex-
tiles Committec Act, 1963.
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(4) A copy of Corrigendum to the
Annual Report on the working
of the Cardamom Board for theg
year 1967-68. [Placed in Library. See
No. LT-2100;69].

REPORT OF COMMITTEE ON
PRIVATE MEMBERS’ BILLS

AND RESOLUTIONS

Fifty-fifth Report

SHRI  BHALJIBHAI PARMAR (Do-
had) : I beg to present the Fifty-fifth
Report of the Commitice on Private Mem-
bers® Bills and Resolutions.

12.37 hrs.
MATTER UNDER RULE 377

Shri Nehru's decision on India’s
Participation in rcligious
Conference,

SHR) M. L. SONDHI (Ncw Delhi) @ 1
am grateful to you for peimitting me to
bring to the notice of this House a point, a
very significant point, on what the External
Alfairs Minister, Mr. Dincsh Singh, suated
on 17 November in the proceedings in  this
House on the motion for adjournment,

I have had a ook at the communication
which was reccived by you from the Minister,
What the Minister says in this is contra-
dicted by the common knowledge of most
of the clder memkbers of this House who
know Mr, Nchru, and all those who have
read his views in the various dcebates on
external affairs which took place in  this
Housc arc rather dismayed and amazed that
the Minister should claim, and claim in the
manner that he did  in this House, that
if religious conferences arc held, then it
would be in our interest if pcople from
India participate in these rcligious confe-
rences; and hc said it in a manncr that
suggests that Pandit Nehru said this or
thought this. It almost conveys, it does in
fact convey, the impression  that he is quo-
ting from a document.

Further on hc says that he is dcaling
with the subject in a manner which corsectly
reflects policy and does not mislead the
Housc and be claims that the files concerned



